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C.P. 480/2015 

 

Central Administrative Tribunal 
       Principal Bench, New Delhi 

         C.P. 480/2015 
In 

O.A. No. 522/2015 
 
                           This the 18th day of January,  2016 

Hon’ble Shri Sudhir Kumar, Member (A) 
Hon’ble Shri Raj Vir Sharma, Member(J) 

                                                
1. Safdarjung Hospital Clerical Staff Welfare 
 Association through its 
 President Sh. Charan Singh Khas 
 Aged about 49 years, 
 S/o Sh. Dharam Singh, 
 R/o D-9, Type-3, S.J.H. Staff 
 Quarter, Kidwai Nagar, 
 New Delhi. 
 
2. Sh. Ram Niwas Sharma 
 Working as UDC 
 Aged about 56 years, 
 S/o Sh. P.S. Sandhu 
 R/o A-12, Type III, S.J.H. Staff Quarter, 
 West Kidwai Nagar New Delhi             .. Applicants 
 
(By Advocate: Shri Amit Anand) 
 
Versus 
 
1. Sh. Bhanu Pratap Sharma 
 Secretary 
 Ministry of Health & Family Welfare, 
 Nirman Bhawan, 
 New Delhi. 
 
2. Dr. Jagdish Prasad 
 Director General of health service 
 Nirman Bhawan 
 New Delhi  
 
3. Dr. Rajpal, 
 Medical Superintendent 
 Safdarjung Hospital 
 New Delhi.                          .. Respondents 
 
(By Advocate: Shri Hilal Haider) 
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Order (oral) 
 
Per Sudhir Kumar, Member (A)  

      Heard the learned Counsel.  It is seen that through Annexure 

‘A-I’ compliance affidavit, filed on behalf of the respondents, a 

Committee has been constituted for cadre review of the Administrative 

staff of the four Central Government Hospitals  in Delhi,  which  has 

been given a term of reference.   Learned counsel for the petitioner 

however submits that since no time frame has been fixed in the said 

Office Order dated 01.10.2015, the respondents may be directed to 

complete the whole process without any delay.  

2.    However, we cannot issue a fresh direction in a C.P., and note 

the order of the Tribunal as passed in the O.A.  stands substantially 

complied with, even if the respondents have delayed in completing the 

process through constitution of a Committee. 

3.   Needless to add that if the petitioner is still aggrieved after the 

recommendations of the Committee now constituted are given effect 

to, the petitioner/applicant would be at liberty to approach on original 

side.     

4. Therefore, the C.P. is dismissed, and notices are discharged.   

    

(Raj Vir Sharma)                                                 (Sudhir Kumar) 
Member (J)                                                          Member (A) 
 
/sarita/      
    


